T | TEM NO 19 COURT NO. 11 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s). 29491/2012

(Arising out of inmpugned final judgnment and order dated 21/04/2010

in WP No. 2452/ 1990 passed by the H gh Court O Judicature at

Al | ahabad at Lucknow)

STATE OF U. P. & ORS. Petitioner(s)
VERSUS

JAI PRAKASH @ JAI PRAKASH KHANNA & ORS Respondent (s)

(Ofice report on default)

Date : 31/07/2014 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE V. GOPALA GOWDA
[N CHAMBER]

For Petitioner(s)
M. Vikas Bansal, Adv.
M. Vibhu Tiwari, Adv.
M. Ravi Prakash Mehrotra , Adv.

For Respondent (s)
UPON hearing the counsel the Court made the follow ng
ORDER
Perusal office report dated 15.05.2014.
Learned counsel for the petitioner has not filed process fee
and spare copies for issuance of notice. Learned counsel subnits
that process fee and spare copi es have been filed. Registry is
directed to verify for issuing notice.
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(VI NOD KUMAR) (MALA KUMARI SHARMA)
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